
Title Suit (Divorce) No.37/2022.

IN THE COURT OF THE ADDITIONAL DISTRICT JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. District Judge (F.T.C.),
Lakhimpur, North Lakhimpur.

Title Suit (Divorce) No.37/2022.

Smt Kankana Hazarika,
D/o Sri Rajen Hazarika,
W/o Sri Sanjib Bharali,
R/o No.1 Rangati (Misamara),
P.S. Bihpuria, Dist. Lakhimpur, Assam.

….......Petitioner.
                          -Vs-
Sri Sanjib Bharali,
S/o Sri Jogeswar Bharali,
R/o No.1 Harmoti (Phakua),
P.S. Narayanpur, Dist. Lakhimpur, Assam.

.......Respondent.

Advocate for Petitioner      : Mr M. Saikia.
Advocate for Respondent  : Nil.

Date of Hearing                 : 05/07/2022.

Date of Judgment/Order    : 13/07/2022.

    JUDGMENT/ORDER

1) Petitioner  has  filed  an  application  under

Section  13  (1)  (i-a)  of  Hindu  Marriage  Act,

1955, praying for dissolution of marriage by a

decree of divorce between the parties.

2) It  is  stated  by  the  petitioner  that  marriage

between  the  petitioner  and  the  respondent

was solemnized on 01/04/2021 at the parental

residence as per Hindu rites. It is stated that
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from  the  beginning  of  their  marital  life,

respondent did not want to share any matter

with  the  petitioner,  the  respondent  falsely

suspects the petitioner with other male person

and deprive the petitioner of co-habitation and

physical  contact  from  08/04/2021,  which

caused  her  mental  stress.  Thereafter,  the

petitioner  left  the  matrimonial  home  on

30/03/2022  and  has  been  residing  in  her

parental home. It is also stated that there is no

chance of reconciliation in their marital life and

accordingly,  filed  the  instant  petition  for

divorce. 

3) Summons/notice was issued to the respondent

and  accordingly  served,  but  the  respondent

did  not  appear  before  the  Court.  As  the

respondent  did  not  participate in  the instant

matter, this Court vide order date 24/05/2022

initiated  ex-parte  proceeding  against  the

respondent. 

4) To  substantiate  the  stand  taken  by  the

petitioner,  the  petitioner  has  submitted

evidence  in  affidavit  of  three  witnesses

including  herself  as  P.W.-1.  All  the  three

witnesses  i.e.,  P.W.-1,  P.W.-2  and  P.W.-3

reiterated  the  stand  taken  in  the  petition

bearing No.342/22. As the respondent did not
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participate  in  the  instant  matter,  the  stand

taken by the petitioner remained unrebutted.  

5) Heard the petitioner side.

6) Considering the matter in entirety, this Court is

of  the  considered  view  that  there  is  no

impediment in granting the decree of divorce.

7) Consequently, the instant petition for divorce

is,  hereby,  allowed  ex-parte.  Marriage

solemnized between both the parties namely,

Smt Kankana Hazarika and Sri Sanjib Bharali is

dissolved.

8) Prepare a decree accordingly  within 15 days

from today. 

9) Disposed of accordingly.

Given under my hand and seal of this Court on

this the 13th day of July, 2022.

                                                    ( Syed Burhanur Rahman )
                                                    Addl. District Judge (F.T.C.),

  Lakhimpur, North Lakhimpur.

Certified that the Judgment/Order is typed
to my dictation and corrected by me
and each page bears my signature.

  ( Syed Burhanur Rahman )   
  Addl. District Judge (F.T.C.),
 Lakhimpur, North Lakhimpur.

Transcribed and typed by: Sri Montu Kherkatary, Steno.


